
OPEN cLuriT  

13 CbN TAAL ALAI NI s TriATI VE Trii UNAL , ALL AHAB/kJ BENCH 

ALLg:tiaaa 

Allahabad Dated this 28 t  

Original Appli 

 

day of July, 20U0 

a ti on 01 o, 497 of 1993 

Hone ble Mr. justice ririK In vedi , V. G. 

Hong hi e 	S. Biswas N.M.  

Ashok Kumar tiawat, 
sm of Shri Lakhan Lal 

riesident of 373, idai  Basti, 
Jhanis, 

(Shri n, K. Zvi gam, Advocate 

. . . . Applicant 

Versus 

Unicn of India throng` General Manager, 
Central 	 Bcmbey V.T. 

2, 	vi si 	riailway Manager, 
Central tiailway, 
Jhansi. 

(Shri A.V. S-ivastava, Adv:cate) 

„tiespcnden - 

U 	rt (1.) r a 11.  

F' licrohle 	Juctice tittK Tri vedi ,  V.C. 

1. 

By this api_licaticn f 

Administrative Tribunal Ac 

prayed for directicn to th 

seniori ty of the applicant  

led under Sec ti on 19 of the 

1985, the applicant 14as 

respondents to correct 

in terms of letter dated 

5-1-1990 of the Headquarters in the Clerical Cadre 

(itoutine Grade Glerk) L$M's Office, Jhansi. 

2. 	The facts giving rise to this application are that 

the applicant was selected f Or appointment in pursuance of 

Notice I\J O. 2/80-8 1 ( Ca teg Ory 25). However, appointment 

on the basis of selection could not be given cn account 

of seine vigilance enquiry pending in the Headquarterls 

in respect of sctie other c ldidates in same selecticn 



I 
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proceedings, The a ppointm nt letter was ultimately 

issued cn 1605-1989. The applicant joined as office 

Clerk at Bhopal in  grade its 260-400. After about 14 years, 

he was transferred from B 

1990. The ppli cant claim 

Headquarter letter dated 

he made several represent 

was paid to hi s  request, 

counsel for the applicant 

order of the Jabalpur Ben 

the similar controversy h 

the 

ers 

t no.i, General Manag 

pi th the cow of thi s 

abal Pur Bench and the 

The claim of the applicant 

and determined 

in the light of the afor 

three months from the da 

4. 	There shall be no der as to costs. 

Member (A) 

 

vice Cihairman 

     

of the Tri bUn al 	e ha ve 

opini cn if the facts stat 

the applicaitlt is entitled 

of the Headquarters lette 

Srivastava, learned couns 

that itsh ld be left t 

actual seniority of the a 

judgement of the Jabalpu 

letter d t d 5-1-1990. 

3. Consi ering the cas 

finally with the directi 

re pr esent 	to respcn  

H.ailway, M bai , V. 1. al 

c opy of th j ud gem en t of 

the Headquarters dated 1990• 

regarding the seniority hall be c cn sidered 

said judgement within a period of 

e, it is filed before the authority. 

ons, however, when no 

filed this applicati 

as invited our attenti 

in the L.,A No„879/199 

been decided by iiv 

rused the judgement a 

in the applicaticn a 

f or prof orm a seni on ty 

dated 5-1-1990. Shri 

1 f or the respondents 

the department to Bete 

plicant in the light 0 

Bench and the Headquar 

Pal to Jhansi in the year, 

seniority cn the basis of the 

1-1990. In this ccnnection 

we dispose of this application 

tha t the applicant shall make 

r, Central 

order and 

letter of 

attention 

Learned 

cn to the 

by which 

on Bench 

d in our 

e correct 

in terms 

.V. 

ubmi tted 

ine the 


